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PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha  during the Ninth Session i.e. from
18 July, 2016 to 12 August, 2016.

NEW DELHI; ANOOP MISHRA
September, 2016 Secretary General
Asvina, 1938 (Saka)
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$ The first sitting commenced with the playing of  National  Anthem.
* The sitting ended with the playing of National Song.

1. DURATION OF SESSION

(9th Session of 16th Lok Sabha)

1. Date of Commencement : $18 July, 2016

2. Date of Adjournment sine die : *12 August, 2016

3. Date of prorogation : 25 August,  2016

4. Total number of days of Session : 25

5. Number of Actual days of Sittings : 20

6. Number of  hours of sitting : 121 hours 23 minutes
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SUMMARY
1. Bills pending at the end of last Session (Eighth Session) 11*

2. Bills introduced 14

3. Bills opposed at introduction stage 2

4. Bills passed by Rajya Sabha and laid on the Table 3

5. Bills passed by Rajya Sabha and laid on the Table — Nil
returned by Lok Sabha with amendments

6. Bills passed by Rajya Sabha and laid on the Table during earlier Session — Nil
returned by Lok Sabha with amendments

7. Bills returned by Rajya Sabha with amendments and laid on 2*
the Table of Lok Sabha

8. Bills passed 13

9. Bills in respect of which amendments made by Rajya Sabha 2
were agreed to by Lok Sabha

10. Bills in respect of which amendments made by Rajya Sabha Nil
were not agreed to by Lok Sabha

11. Bills negatived Nil

12. Bills withdrawn Nil

13. Bills—debate concluded but further motions not taken up Nil

14. Motions for adjournment of debate on the Bills adopted Nil

15. Bills referred to Select Committee Nil

16. Bills referred to Joint Committee 1

17. Bills reported by Select Committee Nil

18. Bills reported by Joint Committee 1

19. Bills originated in and referred to Joint Committee
by Rajya Sabha in respect of which motion for concurrence
were  adopted by Lok Sabha Nil

20. Bills  referred to Standing Committees by Chairman/Speaker 2

21. Bills reported by Standing Committees Nil

22. Bills pending at the end of Ninth Session of Sixteenth
 Lok Sabha 14

* Including one Bill, returned by Rajya Sabha with amendments, Message in respect of
which was published in Lok Sabha Bulletin—Part II dated 18.5.2016. Bill, as returned by
Rajya Sabha with amendments was laid on the Table of Lok Sabha during the Sessions.
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PRIVATE MEMBERS’ BILLS

SUMMARY

1. Bills pending at the end of the last session 493

2. Bills introduced 84

3. Bills passed by Rajya Sabha and laid on the NIL
Table of Lok Sabha

4. Bills withdrawn NIL

5. Bills negatived NIL

6. Bills removed from the Register of Pending Bills 36

7. Bills part-discussed 2*

8. Bills pending at the end of the Session vide 541
para No. 4113 of Bulletin-Part II, dated 15.09.2016

* Including the Rights of Transgender Persons Bill, 2014, as passed by Rajya Sabha,
which remained part-discussed during Ninth Session.
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12. PANEL OF CHAIRPERSONS

Sl. Name of Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav

Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi 09.06.2014*

5. Dr. (Smt.) Ratna De (Nag)

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

8. Shri Hukum Singh

9. Dr. P. Venugopal 12.12.2014^

10. Shri K.H. Muniyappa

* Nominated by Hon’ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 09.06.2014.

$ Ceased to be a member of Panel of Chairpersons on 12.12.2014.
^   Nominated by Hon’ble Speaker (Smt. Sumitra Mahajan). Announcement made in
       the House on 12.12.2014.

45



13. PAPERS LAID ON THE TABLE

(a) By Government — 907

(b) By Private Members — Nil
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14. QUESTIONS

(i) Starred Questions
(a) Number of Questions put down in the Question Lists

for oral answer 400

(b) Number of Questions orally answered 99

(ii) Unstarred Questions
(a) Number of Questions put down in the Question

Lists for written answers 4600

(iii) Answers laid on the Table
Number of Questions for which written answers were laid
on the Table (4600 USQ+301 SQ which were put down for
oral answers but not called for answers/supplementaries) 4901

(iv) Short Notice Questions
(a) No. of Short Notice Questions (SNQ) received 3

(b) No. of notices of SNQ admitted Nil

(c) No. of notices of SNQ clubbed with SQ Nil

(d) No. of notices of SNQ disallowed 3

(v) Half-an-Hour Discussion
(a) No. of notices of Half-an-Hour Discussion received 20

(b) No. of notices of Half-an-Hour Discussion admitted
and discussed 1

(c) No. of notices of Half-an-Hour Discussion admitted
but not discussed 1@

(d) No. of notices of Half-an-Hour disallowed 18

(vi) Statement(s) Made by Ministers Correcting
the Replies already given

No. of answers corrected 2

@postponed for next session.
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PRIVATE MEMBERS’ RESOLUTIONS

SUMMARY

1. No. of notices of Resolutions received : 6

2. No. of Resolutions discussed : 1

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : NIL

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which debate : NIL
was adjourned

7. No. of Resolutions part-discussed : 1
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SHORT DURATION DISCUSSIONS UNDER RULE 193 ON
MATTERS OF URGENT PUBLIC IMPORTANCE

SUMMARY

No. of notices received : 149

No. of discussions held : 4

No. of discussions completed : 3

No. of discussions remained : 1
part-discussed

Total time taken : 20 hrs. 23 mts.
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21. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR
BY HS, HDS  AND MEMBERS OF PANEL OF CHAIRPERSONS

DURING NINTH SESSION OF SIXTEENTH
LOK SABHA

No. of Days Total Time Spent

H. M.

Hon'ble Speaker 20 46 36

Hon’ble Deputy Speaker 17 56 43

Shri K.H. Muniyappa 05 03 33

Shri Hukm Deo Narayan Yadav 04 03 31

Shri Anandrao Adsul 02 02 32

Shri Hukum Singh 04 02 31

Shri Arjun Charan Sethi 03 02 09

Shri Ramen Deka 03 02 06

Shri Pralhad Joshi 01 00 53

Dr. Ratna De (Nag) 01 00 44
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STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS FROM

18.07.2016 TO 12.08.2016

HS Time Spent Total Time
H. M.

1 2 3

18.07.2016 1100 to 1114 hrs. 00 14

19.07.2016 1100 to 1323 hrs. 02 23

20.07.2016 1100 to 1325 hrs. 02 25

21.07.2016 1100 to 1335 hrs. 02 35

22.07.2016 1100 to 1103 hrs. 00 03

1200 to 1214 hrs. 00 14

25.07.2016 1100 to 1318 hrs. 02 18

26.07.2016 1100 to 1303 hrs. 02 03

27.07.2016 1100 to 1320 hrs. 02 20

1714 to 1806 hrs. 00 52

28.07.2016 1100 to 1330 hrs. 02 30
1803 to 1925 hrs. 01 22

29.07.2016 1100 to 1329 hrs. 02 29

01.08.2016 1100 to 1241 hrs. 01 41

1711 to 1817 hrs. 01 06

02.08.2016 1100 to 1215 hrs. 01 15

1247 to 1335 hrs. 00 48

03.08.2016 1100 to 1317 hrs. 02 17

04.08.2016 1100 to 1214 hrs. 01 14

05.08.2016 1100 to 1325 hrs. 02 25

08.08.2016 1100 to 1259 hrs. 01 59

1706 to 1958 hrs. 02 52
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1 2 3

09.08.2016 1100 to 1319 hrs. 02 19
10.08.2016 1100 to 1315 hrs. 02 15
11.08.2016 1100 to 1334 hrs. 02 34

1757 to 1837 hrs. 00 40
12.08.2016 1100 to 1223 hrs. 01 23

Total time spent in the Chair 46 36

HDS Time Spent Total Time

H. M.

19.07.2016 1427 to 1622 hrs. 01 55

1711 to 2016 hrs. 03 05

20.07.2016 1429 to 1616 hrs. 01 47

1708 to 2034 hrs. 03 26

21.07.2016 1437 to 1542 hrs. 01 05

1632 to 1844 hrs. 02 12

25.07.2016 1425 to 1534 hrs. 01 09

1655 to 1804 hrs. 01 09
26.07.2016 1409 to 1538 hrs. 01 29

1652 to 2117 hrs. 04 25

27.07.2016 1429 to 1714 hrs. 02 45

28.07.2016 1431 to 1715 hrs. 02 44

29.07.2016 1439 to 1515 hrs. 00 36

01.08.2016 1404 to 1520 hrs. 01 16

1642 to 1711 hrs. 00 29

02.08.2016 1231 to 1231 hrs. 00 00

1437 to 1523 hrs. 00 46

1648 to 1829 hrs. 01 41
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1 2 3

03.08.2016 1424 to 1811 hrs. 03 47

04.08.2016 1214 to 1335 hrs. 01 21

1433 to 1623 hrs. 01 50

1700 to 1926 hrs. 02 26

05.08.2016 1437 to 1609 hrs. 01 32

08.08.2016 1400 to 1530 hrs. 01 30

1640 to 1706 hrs. 00 26

09.08.2016 1424 to 1521 hrs. 00 57

1646 to 1915 hrs. 02 29

10.08.2016 1423 to 1523 hrs. 01 00

1606 to 1928 hrs. 03 22

11.08.2016 1437 to 1618 hrs. 01 41

1705 to 1757 hrs. 00 52

1837 to 2008 hrs. 01 31

Total Time Spent in the Chair 56 43
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Shri K.H. Time Spent Total Time
Muniyappa H. M.

20.07.2016 1616 to 1708 hrs. 00 52

26.07.2016 1538 to 1604 hrs. 00 26

28.07.2016 1715 to 1803 hrs. 00 48

02.08.2016 1607 to 1648 hrs. 00 41

09.08.2016 1600 to 1646 hrs. 00 46

Total Time Spent in the Chair 03 33

Shri Hukm Deo Time Spent Total Time
Narayan Yadav H. M.

21.07.2016 1542 to 1632 hrs. 00 50

29.07.2016 1700 to 1800 hrs . 01 00

05.08.2016 1658 to 1800 hrs. 01 02

09.08.2016 1521 to 1600 hrs. 00 39

Total Time Spent in the Chair 03 31

Shri Anandrao Time Spent Total Time
Adsul H. M.
29.07.2016 1515 to 1700 hrs. 01 45
11.08.2016 1618 to 1705 hrs. 00 47

Total Time Spent in the Chair 02 32

Shri Hukum Time Spent Total Time
Singh H. M.
19.07.2016 1622 to 1711 hrs. 00 49

25.07.2016 1534 to 1602 hrs. 00 28
01.08.2016 1604 to 1642 hrs. 00 38
08.08.2016 1604 to 1640 hrs. 00 36

Total Time Spent in the Chair 02 31
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Shri Arjun Time Spent Total Time
Charan Sethi H. M.
04.08.2016 1623 to 1700 hrs. 00 37
05.08.2016 1609 to 1658 hrs. 00 49
10.08.2016 1523 to 1606 hrs. 00 43

Total Time Spent in the Chair 02 09

Shri Ramen Time Spent Total Time
Deka H. M.

26.07.2016 1604 to 1652 hrs. 00 48

02.08.2016 1523 to 1607 hrs. 00 44

08.08.2016 1530 to 1604 hrs. 00 34

Total Time Spent in the Chair 02 06

Shri Pralhad Time Spent Total Time
Joshi H. M.

25.07.2016 1602 to 1655 hrs. 00 53

Total Time Spent in the Chair 00 53

Dr. Ratna De Time Spent Total Time
(Nag) H. M.

01.08.2016 1520 to 1604 hrs. 00 44

Total Time Spent in the Chair 00 44



22. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS TRANSACTED DURING THE NINTH SESSION

OF SIXTEENTH LOK SABHA

Business Time Taken Percentage of the
H. M. total time taken

BILLS
(a) Government Bills 43 43 36.02
(b) Private Members’ Bills 02 30 02.06

BUDGETS
General Budget 04 50 03.98

CALLING ATTENTION 01 33 01.27
DISCUSSIONS—

(a) Half an hour discussion 00 30 00.41
(b) Short Duration Discussions 20 23 16.80
(b) (Rule 193)

MATTERS OF URGENT PUBLIC 17 56 14.78
IMPORTANCE
MATTERS UNDER RULE 377 00 15 00.20
QUESTIONS 07 48 06.42
RESOLUTIONS—

(a) Government Resolutions 03 51 03.17
(b) Statutory Resolutions* — — —
(c) Private Members’ Resolutions 02 30 02.06

STATEMENTS—
Rule 372 and Direction 73A 01 20 01.10

OTHER MATTERS such as Oath 14 14 11.73
or Affirmation, Papers Laid on the
Table,Obituary References,
Questions of Privileges, Points of
Order, Personal Explanations, etc.

Total 121 23 100
* Joint discussion took place on two Statutory Resolutions [See statement No. (iii) of

Chapter No. 15] and Motions for consideration of connected Government Bills [See
Statement No. (i) of Chapter No. 2]  Time taken on joint discussion has been shown
under Government Bills.
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